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[Shri Narayan Kar]

My charge against the Central
Government is this. Will the
Government of India utilise the
thermal power for the development
of the State of Tripura? The mafn
thing is, to utilise the power for the
people of Tripura, )

The argument for shifting the ther-
mal power project from Rokhia fo
Cachar by the Planning Commission
is nothing but to deprive it to the
people of Tripura. The question ©®
infrastructure and communfieation is
there. Who js responsible for this?
It is the responsibility of this” Gov-
ernment which runs the country from
Dethi.

Before I conclude, Sir, I quote from
“The Statesman” of the 30th Novem-
- ber. It states:

“A section of the ruling Cong-
regg (I) in the State blamed the
Union Minister of State for Home,
Mr. Santosh Mohan Dev, for the
move to shift the project.”

In this connection, I urge upon the
Government for a statement in this
regard. > S e -

Thank you very much. h

Need to make the Industrial Laws

Applicable to the Indian Airlines
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